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faeR—=TSauTa © eI 4,

ARG IrEH,
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No.- 13 / Fofdo@ofo / doWo—05 / 2024—1887
The 20" June 2024
Patna Nagar Nigam Solid Waste Management Bye-laws, 2019.
CHAPTER-I
GENERAL

1. Short Title and Commencement:-

(1) These bye-laws shall be called the Patna Nagar Nigam Solid Waste
Management Bye-laws, 2019.

(2) These bye-laws shall come into force from the date of final publication in the
Official Gazette.

2. Applicability: -These byelaws shall be applicable to notified Industrial townships, areas
under Indian Railways, Airports, Airbase, Ports and Harbours, Special Economic Zones, State and
Central Government Organisations, every residential, institutional, commercial and any non-
residential solid waste generator and places of pilgrimage, religious and historical importance
available within the jurisdiction of the Patna Municipal Corporation.

3. Definitions:- In these Rules, unless otherwise required in the context:

(1) “Act " means the Bihar Municipal Act, 2007 (as amended from time to
time).
(i1) "Bye-laws" means the regulatory framework notified by the local body,

census town and notified area townships for facilitating the implementation
of the Solid Waste Management Rules, 2016 rules effectively in its

jurisdiction.

(iii) “Aerobic Composting” means a controlled process involving microbial
decomposition of organic matter in the presence of oxygen.

(iv) “Anaerobic Digestion” means a controlled process that involves microbial

decomposition of organic matter in the absence of oxygen.
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™)
(vi)

(vii)

(viii)

(ix)
(x)

(x1)
(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

“Bio-degradable Material” means a material that can be degraded by
microorganisms.

“Bio-Medical Waste” means the waste generated from hospitals, nursing
homes, dispensaries, PHCs, Pathological Laboratories containing syringes,
body organs/skins, blood wetted cotton and cloth etc.

“Bio-methanation' means a process which entails enzymatic decomposition
of the organic matter by microbial action to produce methane rich biogas;
“Bulk waste generator” means and includes (i) buildings occupied by the
Central government departments or undertakings, State government
departments or undertakings, local bodies, public sector undertakings or
private companies, hospitals, nursing homes, schools, colleges, universities,
other educational institutions, hostels, hotels, commercial establishments,
markets, places of worship, sports complexes having an average waste
generation rate exceeding 100kg per day, (ii) all resident welfare and market
association, gated communities and institution with an area >5000 sq.m. and
all hotels and restaurants generating on an average 100 kg or more of solid
waste per day.

“Collection” means picking up and removing solid waste from point of
generation of waste and from any other place.

“Combustible waste” means non-biodegradable, non-recyclable, non-
reusable, non-hazardous solid waste having minimum calorific value
exceeding 1500 kcal’kg and excluding chlorinated materials like plastic,
wood pulp, etc;

"Composting"” means a controlled process that involves microbial
degradation of organic matter.

“Concessionaire” means a person who owns or operates the concession for
collection, segregation, secondary storage, transportation, processing and
disposal of solid waste and it also includes any other agency appointed by the
authority for management and handling of solid waste in their respective
areas.

“Construction and Demolition Waste" means waste from building materials,
debris and rubble resulting from construction, remodelling, repair and
demolition operations;

“Co-processing” means use of non-biodegradable and non-recyclable solid
waste having calorific value exceeding 1500 kcal as raw material or as a
source of energy or both to replace or supplement the natural mineral
resources and fossil fuels in industrial processes.

“Decentralised processing” means establishment of dispersed facilities for
maximizing the processing of bio-degradable waste and recovery of
recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

“Disposal” means the final and safe disposal of rejects after processing of
solid waste, waste from road sweeping and silt from surface drains at
specified sanitary landfills with the care necessary to prevent contamination
of ground water, surface water, ambient air quality and attraction of animals
and birds.

“Domestic hazardous waste” means discarded paint drums, pesticide cans,
CFL bulbs, tube lights, expired medicines, broken mercury thermometers,
used batteries, used needles and syringes and contaminated gauge, etc.,
generated at the household level;

“Door to door collection” collection of solid waste from the door step of
households, shops, commercial establishments, offices, institutional or any
other residential premises and includes collection of such waste from entry
gate or a designated location on the ground floor in a housing society, multi-
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(xix)

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxX)

(xxx1)

(xxxii)

storeyed building or apartments, large residential, commercial or institutional
complex or premises;

“Informal waste collector” includes individuals, associations or waste
traders who are involved in sorting, sale and purchase of recyclable
materials.

“Leachate” means a liquid that has seeped through solid waste or other
medium and which has extracted or suspended matter from it.

“Materials Recovery facility” (MRF) means a facility where non-
compostable solid waste can be temporarily stored by the local body or any
other entity mentioned at bye-law 2 above or any person or agency
authorised by any of them to facilitate segregation, sorting and recovery of
recyclables from various components of waste by authorised informal sector
of waste pickers, informal recyclers or any other work force engaged by the
Patna Municipal Corporation or entity mentioned in bye-law 2 above for the
purpose before the waste is delivered or taken up for its processing or
disposal.

“Municipal Authority” means the Patna Municipal Corporation and the
persons authorised by the municipal boards to manage and handle the Solid
Waste in the municipal area.

“Municipal Commissioner/Executive Officer” means the Chief Municipal
Officer of the Patna Municipal Corporation.

“Municipal Solid Waste” includes commercial and residential waste,
sanitary waste, commercial waste, institutional waste, catering and market
waste and other non-residential waste, street sweepings, silt removed or
collected from the surface drains, horticulture waste, construction and
demolition waste generated in the jurisdiction of the Patna Municipal
Corporation in either solid or semi-solid form and excludes hazardous
industrial waste, e-waste and battery waste.

“Pellet Forming” means a process used to made pellets which will be small
cubes or cylindrical pieces from solid waste and will also include a fuel pellet
which is also specified as fuel obtained from garbage.

“Processing” means a process whereby waste material is turned into new or
recycled products.

“Recycling” means the process of transforming segregated non-
biodegradable solid waste into new material or product or as raw material
for producing new products which may or may not be similar to the original
products.

“Refused Derived Fuel” means fuel derived from combustible waste
fraction of solid waste such as plastic, wood, pulp or organic waste, other
than chlorinated materials, in the form of pellets or fluff produced by
drying, shredding, dehydrating and compacting of solid waste.

“Schedule” means the Schedule annexed with these rules.

“Secondary Storage” means the temporary containment of solid waste after
collection at secondary waste storage depots or MRFs or bins for onward
transportation of the waste to the processing or disposal facility.
“Segregation” means sorting and separate storage of various components of
solid waste namely biodegradable wastes including agriculture and dairy
waste, non-biodegradable wastes including recyclable waste, non-
recyclable, combustible waste, sanitary waste and non-recyclable inert
waste, domestic hazardous wastes, and construction and demolition wastes;
"Sanitary land filling” means the final and safe disposal of residual solid
waste and inert wastes on land in a facility designed with protective
measures against pollution of ground water, surface water and fugitive air
dust, wind-blown litter, bad odour, fire hazard, animal menace, bird
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menace, pests or rodents, greenhouse gas emissions, persistent organic
pollutants slope instability and erosion.

(xxxiii) “Transportation” means conveyance of solid waste, either treated, partly

treated or untreated from a location to another location in an
environmentally sound manner through specially designed and covered
transport system so as to prevent the foul odour, littering and unsightly
conditions.

(xxxiv) “Patna Municipal Corporation” means and refers to municipality as

specified under section 2 (66) of Bihar Municipal Act, 2007, wherever it has
been used.

(xxxv) “Vermi-Composting” is the process of bio degradation of waste into

fertilizer using earthworms.

(xxxvi) “Waste picker” means a person or groups of persons informally engaged in

collection and recovery of reusable and recyclable solid waste from the
source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or
through intermediaries to earn their livelihood.

(xxxvii) “Waste Producers” or “Waste Generator” means persons or establishment

or institution producing municipal waste.

CHAPTER-11
WASTE SEGREGATION

4. Segregation and Primary Storage of Solid Waste at source.—

(1

2

3)

4

)

(6)

It shall be necessary for all waste generators including bulk waste generators to
separate and store the solid waste coming out of their own places regularly into
three streams namely:-

a) bio-degradable or wet waste

b) non-biodegradable or dry waste

¢) domestic hazardous waste
The colour of bins for storage of segregated waste shall be: green-for
biodegradable waste, blue-for non-biodegradable or dry waste, black- for other
waste.
Construction and Demolition waste shall be stored separately within the
premises. Waste generators who generate 20 tons or more in one day or 300 tons
or more per project in a month shall segregate the waste into four streams such as
concrete, soil, steel, wood and plastics, bricks and mortar and shall submit waste
management plan and get appropriate approvals from the local authority before
starting construction or demolition or re-modelling work and keep the concerned
authorities informed regarding the relevant activities from the planning stage to
the implementation stage and this shall be on project to project basis. The
generator shall ensure that other waste (such as solid waste) does not get mixed
with this waste and is stored and disposed separately.
The horticulture waste and garden waste generated from the premises shall be
segregated and stored within the premises and shall be composted within the
premises or sent to the nearest municipal facility.
No bio-medical waste, e-waste, hazardous chemicals and industrial waste shall be
mixed with solid waste. Such waste shall be disposed of in accordance with the
respective rules framed under the Environment (Protection) Act, 1986.
Every owner/occupier of any premises other than a designated slaughter houses
and markets, who generates poultry, fish and slaughter waste as a result of any
commercial activity, shall store the same separately in closed, hygienic
conditions and deliver it at a specified time, on a daily basis to the Patna
Municipal Corporation collection vehicle provided for this purpose.
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(7) Used sanitary pads and diapers shall be wrapped securely in paper or pouch
provided by the manufacturer or brand owners of these products or in a
newspaper or suitable biodegradable wrapping material and placed in the bin
meant for non-biodegradable waste or dry waste.

(8) Every Street Vendor during daily activity shall keep dust bin for storage of waste
like disposable plates, cups, containers, wrappers, coconut shells, waste food,
vegetables and fruits etc. and shall deposit such waste at waste storage depots or
containers or vehicles designated by the Patna Municipal Corporation.

(9) Every person responsible for organising an event/function or gathering of more
than one hundred persons in open space, which involves service of food stuff in
plastic or multi-layered packaging shall segregate and manage the waste
generated during such events. The person shall inform the Patna Municipal
Corporation at least 3 working days prior to the date of event/function and
request the municipality to place the requisite number of 1.1 cum container for
storage of such segregated waste by paying daily rental charges as fixed by the
Patna Municipal Corporation. The segregated waste shall be handed over to the
specified waste collector/agency authorised by the municipality.

(10) Bulk Waste Generators shall, in coordination with the Patna Municipal
Corporation, ensure source segregation, facilitate storage of segregated waste in
separate bins and shall handover the recyclable waste to authorised waste pickers
or authorised recyclers. The bio-degradable waste shall be processed, treated and
disposes of within the premises by composting or bio-methanation. The rejects
from the processing shall be handed over to the waste collector/agency
authorised by the Patna Municipal Corporation. In case of non-availability of
land, the bulk waste generators shall hand over the segregated waste to Patna
Municipal Corporation/agency authorised by the Patna Municipal Corporation by
giving such user fees as prescribed by the Patna Municipal Corporation.

(11) The waste generator shall pay to the Patna Municipal Corporation or to the
person/agency/NGO authorised by the Patna Municipal Corporation, the monthly
user charges as fixed by the Patna Municipal Corporation for solid waste
management activity.

(12) Waste shall not be littered, burnt or buried on the street/roads, on public places,
in drains or in water bodies. If any person is found littering garbage on public
roads, public places, on private open spaces, in parks, near sources of water etc.
the authorized officer of the Patna Municipal Corporation or any other person
authorised by the Patna Municipal Corporation, shall charge penalty from the
offender as per Schedule-II of these bye-laws.

(13) For the purpose of successful implementation of the provisions of these bye-laws,
the Patna Municipal Corporation shall create awareness by involving SHG
members, encourage the participation of ward sanitation committee,
representatives of non-government organisations, sanitation contractors and
citizens to segregate, store and management of solid waste as per the provisions
of Solid Waste Management Rules, 2016.

(14) Intensive awareness campaign shall be driven through print media, electronic
media, display of hoardings, distribution of hand bills, wall painting, rallies
and Prabhat Pheries, competition among school children, Nukkad Nataks in
wards etc.

CHAPTER-III
SOLID WASTE COLLECTION
5. Collection of Waste:—Effective collection system of waste shall be implemented to
avoid littering of waste in the streets. For this purpose, the Patna Municipal Corporation shall:-
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(1)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Implement “®®E T@ M@ §R* scheme in all zones/circles/wards of the
municipality to collect segregated waste from every home in compliance of the
Solid Waste Management Rules, 2016 as amended from time to time.

In compliance of SWM Rules, door to door collection of segregated solid waste
shall be implemented in all areas or wards of the Patna Municipal Corporation, to
collect garbage from every house, including slums and informal settlements on a
daily basis by integrating the informal waste collectors in the existing solid waste
management system.

The Patna Municipal Corporation shall select and use equipment and vehicles for
door to door collection and transportation of segregated solid waste depending
upon the requirement and local conditions,.

The Patna Municipal Corporation shall assess the number of vehicles, equipment
and manpower that will be allotted to each zone/ward for efficient collection of
solid waste and also to ensure that there is no inter-mixing of segregated solid
waste.

As a thumb rule, the Patna Municipal Corporation may deploy a minimum of one
“Safai Doot” for every 250 houses in densely populated areas, 200 houses in
medium density areas and 125 houses in scattered arecas. However, the Patna
Municipal Corporation may deploy more or less number of “Safai Doots”
depending on the behaviour of the citizens and the requirement. These “Safai
Doots” may be deployed with one tricycle with compartments/containerised
tricycle/containerised hand cart/e-rickshaw to reach the narrow streets.

In order to collect garbage from every house, area-wise specific time shall be set
and well publicised. Commonly, the time for house to house garbage collection
shall be set from 6 am to 1lam. For collection of garbage from trading
establishments, shops in commercial areas or any other institutional waste
generators, commonly the time shall be from 7am to 12 pm. However, the Patna
Municipal Corporation or the outsourced agency may decide the time of
collection of waste as per the local conditions and situation.

A special bell/horn/whistle (whose sound must not be over the permissible noise
limits) should be fitted in all the collection vehicles so that the residents may
become aware of the arrival of the vehicle and come out to handover the
segregated waste at the fixed time.

Waste from vegetable, fruit, flower, meat, poultry and fish markets shall be
collected on daily basis.

Horticulture and garden waste shall be separately collected and disposed of. One
or two days in a week will be specified for this purpose.

Private and Government nurseries shall ensure collection of all polybags used in
the nurseries in one place and ensure safe and scientific processing and disposal
of such polybags. If they are not able to make such arrangements, they can hand
it over to the Patna Municipal Corporation/agency authorized by the Patna
Municipal Corporation by giving such user fees as prescribed in Schedule-I to
these bye-laws.

To make optimum use of bio-degradable waste from fruits and vegetable
markets, meat and fish markets, bulk horticulture and garden waste and to
minimize the cost of collection and transportation, such waste shall be processed
or treated within the area where waste is generated.

Manual handling of waste in the containers shall be prohibited. If unavoidable
due to constraints, manual handling shall be carried out under proper protection
with due care for safety of workers.

The Patna Municipal Corporationshall notify the user fees as deemed appropriate
and collect the fee from the waste generators on its own or through authorised
agency. For convenience of the Patna Municipal Corporation, the Urban
Development and Housing Department has worked out reasonable user charges
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for different category of waste generators and the same is specified under
Schedule-I. The Patna Municipal Corporation can collect the user fees with
property tax or separately as decided by the elected board. Printed receipt of the
Patna Municipal Corporation shall be used for collection of the user fees.

(xiv) The user charges shall be properly advertised by the Patna Municipal
Corporation/outsourced agency and these shall also be displayed on the
containerised tricycles and auto tippers. The name of the agency should also be
written on the containerised tricycles and auto tippers.

(xv) The Patna Municipal Corporation or its authorized agency shall be responsible to
ensure door to door collection and transportation of solid waste.

6. Daily Street Sweeping.—The Patna Municipal Corporation shall make arrangements for
daily road sweeping in each ward of the town. Adequate number of workers shall be deployed on
each road. The Patna Municipal Corporation shall assess the number of workers to be deployed for
Road Sweeping. One containerised hand cart/wheel barrows, long handled broom, metal plate and
Personal Protective Equipment (PPE) shall be provided to each worker deployed for road sweeping.
For wide roads, mechanical road sweeping machines may be used. Mechanical Sweeping can help
minimize the sweeping cost, reduces dust and air pollution, protects sweeper from occupational
health hazards, reduces debris in storm drains and reduces accident and injury. The Patna Municipal
Corporation shall ensure that no waste is burnt by the workers post collection.

CHAPTER-1V
SECONDARY STORAGE
7. Secondary storage of solid waste.—The Patna Municipal Corporation shall establish
and maintain solid waste storage facility, wherever applicable, at its own level or through
authorised agency/contractors in such a way that it doesn’t create unhealthy/unhygienic atmosphere
around it. The following criteria shall be adhered to while establishing and maintaining the storage
facilities:

(i) The secondary storage facilities shall be created and established keeping in mind
the amount of waste generated and the population density in the specified area
but there shall be a distance of minimum 500 meters between two storage
facilities. The storage facility shall be equipped with storage containers of
adequate capacity or with large size stationary compactor/transfer stations. Over
time, the Patna Municipal Corporation shall try to gradually remove such
containers for making the city free of garbage containers.

(i) Segregated solid waste collected from doorsteps shall be taken to waste storage
depots or MRFs or bins meant for secondary storage of waste and, as per
requirement, further transported to the processing or disposal facility.

(i) The secondary storage facility provided by the Patna Municipal Corporation or
any other agency shall be designed in such a way that the collected garbage is not
open to the atmosphere, is aesthetically acceptable to the users and should
encourage them to place the garbage only inside the container.

(iv) For secondary storage of segregated waste, the Patna Municipal Corporation
shall place different coloured containers at suitable places as follows:

(a) Green Colour Containers— for bio-degradable waste/Wet waste
(b) Blue Colour Containers — for recyclable waste/dry waste
(c¢) Black Colour Containers — for other wastes

(v) Every street vendor shall keep suitable containers for storage of waste generated
during the course of his activity such as food waste, disposable plates, cups, cans,
wrappers, coconut shells, leftover food, vegetables, fruits etc. and deposit such
waste at waste storage depots or containers or vehicles as notified by the Patna
Municipal Corporation.

(vi) The Patna Municipal Corporationor its specified agency shall carry out washing
and disinfection of all the bins as and when required.
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(vii) The Patna Municipal Corporationshall identify specific location(s) as per
requirement, for establishment of Material Recovery Facility (MRF) or facilities
which shall be used for segregation of dry waste received through street/door to
door waste collection service. Provision shall be made for involvement of
informal waste pickers/SHG members in the segregation activity.

(viii) The Patna Municipal Corporationcan also make provisions for collection of dry
waste by the waste pickers and Kabadiwallas/recyclers directly from the MRF
facility.

(ix) Action shall be taken by Patna Municipal Corporation or by the
society/association/person authorised by the Patna Municipal Corporation against
the person(s), housing societies, commercial establishments and other bulk waste
generators who violate the provision of no littering on public roads/streets. The
financial penalty shall be recovered from the defaulter/offender on printed receipt
of municipality.

(x) The waste from butchers, meat and fish market and vegetable and fruit markets is
of a biodegradable nature and has high calorific value. Hence, this waste shall be
managed in such a way that it can be utilised to produce energy or methane gas
or compost. To ensure this, the traders themselves or their association shall make
their own arrangements for processing and disposal of waste. Throwing such
waste on public roads/streets/open space without processing shall be considered
as illegal and shall be a punishable offence.

(xi) Bio medical waste and industrial waste shall not be mixed with municipal solid
waste and the collection of such waste shall be made as per the rules specified
separately for this purpose.

(xii) Waste/rubble generated by construction/demolition activity shall be collected
separately and be disposed of in low lying areas or shall be reused for
construction activity such as construction of road etc. The residual waste of
private construction/demolition must be transported to the identified spot under
own management of the generator of the waste or by paying the prescribed
charges to the Patna Municipal Corporation for transporting the waste itself or by
authorised contractor. Throwing/storing such private rubble on road or at public
places for more than 5 days shall be treated as violation and a penalty as
prescribed in Schedule-II shall be charged from the person(s) violating the
provisions of these bye-laws.

(xiii) The waste (garbage and dry leaves etc.) shall not be burnt in the open.

(xiv)No one will collect or throw waste water, muddy water, night soil, dung, excreta
etc. from his/her building, institution or commercial establishment in such a way
that can pollute the atmosphere with its stench and may harm public health or
may obstruct traffic. Violation of this provision will attract penalty that shall be
levied on the spot for littering such waste and the person responsible shall also be
liable for legal action.

(xv) Dead animals shall not be placed by any person on road/public place. The Patna
Municipal Corporation shall be immediately informed, if a dead animal is found
lying on road/public place. The Patna Municipal Corporation shall immediately
dispose of the dead animals in animal crematoria or other suitable place.
Throwing dead animals on road/at public place will be a punishable offence. The
Patna Municipal Corporation or its authorised person may recover charges from
the responsible person(s) on the spot.

CHAPTER-V
TRANSPORTATION OF SOLID WASTE
8. Arrangements for transportation of solid waste—The vehicles used for the
transportation of solid waste are to be duly closed so that the waste is not visible to the public and
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the waste is not scattered elsewhere on the road during transportation. The following standards shall
be maintained during the transportation of solid waste:-

(@)

(i)

(iii)

(iv)
(v)

(vi)
(vii)

The collected waste from every household, commercial establishment, secondary
storage containers shall be transported in a segregated manner every day at regular
intervals so that no secondary storage container spills over and the waste is not left
lying at temporary dumping points for more than 24 hours.

Collected segregated bio-degradable waste from residential and other areas shall be
transferred to the processing plants like compost plants, bio- methnation plants or
other such facilities in a covered manner.

Twin Bin Dumper Placers/compactor vehicles shall be used to lift and carry
secondary storage containers. While carrying the secondary storage bins, the Patna
Municipal Corporation shall ensure that the lid of the container is closed during
transportation.

Regular maintenance of all vehicles shall be ensured either in the Patna Municipal
Corporation’s own workshop or through maintenance contract.

Minimum 5% vehicles shall be kept as standby but these standby vehicle shall also
be used on rotation basis.

All the vehicles shall be registered with the Transport Authority and shall be
insured covering at least damage to 3rd parties.

The type of vehicles and capacity of vehicles should be determined in such a way
that it is economical and viable. Every vehicle shall be optimally utilised and
should make such number of trips in a day that is essential for transportation of the
generated waste.

(viii) Auto tippers shall be used for transporting the garbage up to waste processing

(ix)

)

site/waste disposal site, if the site is not more than 5 km from the point of
secondary storage.

In towns where the waste is being dumped on ground and loader backhoe/skid steer
loader is used to lift and transfer the waste in to vehicles, tipper trucks of suitable
capacity shall be used to transport the waste. The practice of manual lifting of
waste from the ground on to the vehicle shall be gradually stopped. In case of
unavoidable circumstances, manual lifting can be done with proper safety and with
the use of personal protective equipment (PPE).

The Patna Municipal Corporation shall assess the requirement of secondary
transportation vehicles and ensure availability of such vehicles for smooth
operation of solid waste management activity.

CHAPTER-VI
SOLID WASTE PROCESSING

9. Processing of Solid Waste.—Municipal Solid Waste is a good resource for producing
useful materials such as compost, energy and fuel. Different techniques can be adopted to convert
the Municipal Solid Waste to useful materials. This will not only convert the waste to valuable
products but will also reduce the quantity of waste that needs to be disposed of.

(@)

(i)

The Patna Municipal Corporation shall facilitate the construction, operation and
maintenance of solid waste processing facilities and associated infrastructure on its
own or through any agency as per the prescribed rules for optimum utilisation of
various components of solid waste by adopting suitable technologies such as
aerobic composting, vermi-composting, mechanical composting, bio-methanation,
waste to energy or any other approved process prescribed from time to time by the
Government.

To minimise transportation cost and environmental impacts, preference shall be
given to decentralised processing such as bio-methanation, aerobic composting,
vermi-composting, anaerobic digestion or any other appropriate processing for bio-
stabilisation of biodegradable waste.
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(iii)

@iv)

™)
(vi)

(vii)

The non-biodegradable waste shall be sorted and segregated into different streams
such as recyclable, combustible, inert etc at the Material Recovery Facilities
(MRF). The combustible and inert waste can be sent to the nearby cement plants
for co-processing in cement kilns and the recyclables can directly sent to the
recycling units through waste pickers or kabadiwallas.

The non-biodegradable waste which cannot be recycled and has calorific value
exceeding 1500 kcal/kg shall be used for co-processing, waste to energy process
including Refused Derived Fuel (RDF) for combustible fraction of waste or can
also be supplied as feedstock to solid waste based power plants or cement kilns.
The construction and demolition waste shall be processed in accordance with the
provisions of Construction and Demolition Waste Management Rules 2016.

The inert waste and rejects from processing of solid waste shall be disposed of in
sanitary landfill facilities. The Patna Municipal Corporation shall aim to send less
than 10 percent waste to the landfill and gradually the Patna Municipal Corporation
shall try to achieve zero waste going to sanitary landfill facility.

The Patna Municipal Corporation shall ensure that recyclables such as paper,
plastic, metal, glass, textiles etc. go to authorized recyclers.

(viii) All industrial units using fuel and located within one hundred km from a solid

(ix)

waste based Refused Derived Fuel (RDF) plant shall make arrangements to replace
at least five percent of their fuel requirement by Refused Derived Fuel (RDF) so
produced.

The Patna Municipal Corporation shall ensure that the statutory approvals/
authorisations required from the Ministry of Environment, Forest and Climate
Change/Central Pollution Control Board/State Pollution Control Board/State
Environment Impact Assessment Authority are taken as and when required while
starting processing of solid waste as per the provisions of the Solid Waste
Management Rules, 2016.

CHAPTER-VII
DISPOSAL OF SOLID WASTE

10. Arrangements for disposal of solid waste: -

(1

The municipal solid waste inert and rejects after processing of waste shall be
disposed of in a sanitary landfill facility in a scientific manner. The landfill site
should be identified in accordance to the provisions prescribed in Solid Waste
Management Rules, 2016.

(2) The landfill site shall be large enough to last for at least 20-25 years. To reduce the

3)

requirement of valuable land for landfill, efforts shall be made to reduce the
municipal solid waste by recycling useful material, converting biodegradable waste
into compost/energy etc.

Disposal of waste for a group of cities and towns may be carried out through
establishment of Regional Sanitary Landfill facility, so that more quantity of waste
can be disposed of on less area of land as compared to individual land fill site. The
towns within a distance of 50 Km (or more) from the location of Regional Landfill
facility may form a Regional Landfill Management Society. The chairman of the
society shall be the Chief Municipal Officer of the largest populated town while the
Chief Municipal Officers of other member towns shall be the member of the
society.

(4) The landfill or Regional Landfill shall be developed in compliance of Solid Waste

Management Rules, 2016. The landfill site shall be at least 100 meter away from
river, 200 meter from a pond, 200 meter from highways, habitations, public parks
and water supply wells and 20 km away from Airports or Airbase. However, in
special cases, landfill site may be set up within a distance of 10 and 20 km away
from the Airport/Airbase after obtaining no objection certificate from the Civil
Aviation Authority/Air Force as the case may be. The landfill site shall not be
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permitted within the flood plains as recorded for the last 100 years, zone of coastal
regulation, wetland, critical habitat areas, and sensitive eco -fragile areas.

(5) The Patna Municipal Corporation shall not dump the municipal waste on road side

or on open vacant land within the municipal area. The Patna Municipal Corporation
or Regional Landfill Management Society shall obtain necessary clearance from
State Pollution Control Board (SPCB) and appraisal from State Environmental
Impact Assessment Authority (SEIAA) prior to development of Landfill site/
Regional Landfill site.

CHAPTER-VIII
RESPONSIBILITIES OF STAKEHOLDERS

11. Responsibility of the Urban Local Body:-

(1

)

3)

“4)

)

(6)

(7

Every Urban Local Body shall ensure arrangements for daily cleaning of all the
public roads, public places, colonies, slum areas, markets, tourist places, ghats
on the banks of rivers and other water bodies, religious places, parks, crematoria
grounds etc. The Patna Municipal Corporation shall be committed to transfer the
garbage collected from these places to the nearest garbage container/transfer
station and transport it to the processing site/disposal site every day by using
closed vehicles. The Patna Municipal Corporation shall ensure that all the bulk
waste generators in the city are segregating at source and treating biodegradable
waste in their premises.

Every Urban Local Body shall utilize its manpower (sanitary workers and
drivers) and vehicles and equipment optimally according to their capacity to
make the city/town clean. The sanitary workers shall be deployed in the wards
along with containerised tricycle/containerised hand carts/auto tipper sand other
ancillary equipment for ensuring door to door collection, street sweeping, bush
cutting and drain cleaning activity. The Patna Municipal Corporation shall
ensure Solid Waste Management in its jurisdiction by involving its own
sanitation workers or by outsourcing the whole or part of the activity to private
contractors through a transparent bidding process.

The Patna Municipal Corporation and the service providing agency shall
provide uniforms with aprons, masks, hand gloves, gum boots and other
necessary safety material and equipment to the sanitation workers at a fixed
interval. The Patna Municipal Corporation shall also make arrangements for
regular health check-up of all sanitation workers employed by it.

In order to manage the complete daily cleaning arrangements of the city, the
Patna Municipal Corporation shall establish a Complaint Redressal Cell either
centrally at Patna Municipal Corporation office or at ward level or at zone/circle
level. The Complaint Redressal Cell should have a toll free number to receive
complaints from the citizens, which shall be displayed on each container and
vehicle of the Patna Municipal Corporation/outsourced agency. The toll free
numbers shall also be publicised through print and electronic media.

The Patna Municipal Corporation shall procure required vehicles and equipment
in adequate numbers, of good quality and of latest technology. Regular
maintenance of old vehicles and equipment shall also be ensured. To the extent
possible, the Patna Municipal Corporation shall enable GPS tracking of the
collection vehicles to ensure monitoring of such vehicles.

Provide adequate number of litter bins at commercial areas and all important
public places such as places of worship, parks, and bus stands. At each location
two types of litter bins shall be provided for disposing wet waste and dry waste.
Sufficient number of garbage containers of suitable sizes shall be placed at
suitable places so that the workers engaged in road sweeping or in collection of
waste from door to door do not need to travel more than 2000 meters in a day in
the service area. The garbage containers shall not be handled manually and the
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®)

)

(10)

(11)

waste shall be mechanically transported to vehicles, processing and disposal
sites. Over time, the Patna Municipal Corporation shall try to gradually remove
the containers to make the city free of garbage containers.

Sufficient number of vehicles with drivers and helpers shall be deployed by the
Patna Municipal Corporation for transportation of the waste to the processing
site/waste disposal site. All such vehicles shall necessarily be covered from all
sides.

Suitable vacant land shall be used to segregate the waste materials. These places
may also be used as transfer stations. The bio-degradable waste will be
transported from the secondary storage site/transfer station to the waste
processing/disposal site using an enclosed vehicle. There should not be any
spillage of garbage from the vehicle during transportation of waste.

Municipal authority shall make all efforts to make the city “Container free City”
by collecting waste from door step of each household, shop, commercial
establishment, office, institution, hotel, restaurant, hospital, nursing home,
religious places, apartments etc. at least twice in a day.

A part from the above, the Patna Municipal Corporations responsible for the
following:

(a) Making arrangements for door to door collection of segregated waste
from all houses including slums, informal residential areas, commercial,
institutional and other non-residential premises.

(b) Collecting waste from the main gate or from a single point in multi-
storeyed buildings, large commercial establishment, malls, residential
apartments etc.

(c) Establishing procedures for authorisation of rag pickers/informal waste
collectors.

(d) Issuing directions to the waste generators for segregation at source and
not to litter waste in public places or burning the waste anywhere.

(e) Identifying the places and providing facilities for storage and secondary
segregation of non-biodegradable waste where the rag pickers and waste
collectors will segregate recyclable waste such as paper, plastic, metals,
glass etc.

(f) Establishing appropriate number of waste deposition centres for the
collection and receipt of domestic hazardous waste and also notifying the
timings for receiving domestic hazardous waste at such centres.

(g) Issuing directions to not burn leaves collected during road sweeping.

(h) Installing processing plants of suitable technology which may include the
following technology:

(1) Bio-methanation, aerobic composting, vermi-composting, anaerobic
digestion or any other suitable process of bio-stabilisation.

(2) High calorific waste to use for production of energy, waste to energy
plants or feed stock in cement furnace.

(1) Ensuring construction and operation and maintenance of landfill facility
with own funds or on PPP mode.

(G) Allowing only the non-usable, non-recyclable, non-biodegradable, non-
combustible and non-reactive inert waste and pre-processing rejects and
residues from waste processing facilities to go to the sanitary landfill and
ensuring that the sanitary landfill sites meets the specifications given in
Solid Waste Management Rules, 2016.However, every effort shall be
made to recycle or reuse the rejects to achieve the desired objective of
zero waste going to landfill;

(k) Investigating and analysing all old open dumpsites and existing
operational dumpsites for their potential of bio-mining and bio-



28

feer TIS1e (sramamoD), 20 SH 2024

remediation and wheresoever feasible, taking necessary actions to bio-
mine or bio-remediate the sites;

(1)  Applying in Form-I of the Solid Waste Management Rules, 2016for
obtaining authorisation from State Pollution Control Board for waste
processing, treatment and disposal if the volume of waste exceeds five
metric tonne per day.

(m) Preparing annual reports in Form-IV as per the provisions of SWM
Rules, 2016 and submitting it to the State Pollution Control Board and
other related departments before 30th May of every year.

(n) Providing training to rag pickers and waste collectors about waste
management, public awareness regarding no littering, reducing waste,
segregation at source, composting at household level, vermi-composting
etc.

(o) Creating awareness and sensitization through Information, Education and
Communication (IEC) campaigns and educating the waste generators and
other stakeholders about the various provisions of SWM Rules and these
bye-laws.

(p) Phasing out the use of chemical fertilizers and promoting use of compost
in all parks, gardens maintained by it and in other places under its
jurisdiction. Incentives may be provided for recycling initiatives by the
informal waste recycling sector.

(q9) Ensuring occupational safety of its own staff and staff of outsourced
agency involved in collection, transport and handling of waste by
providing appropriate and adequate personal protective equipment.

(r) In case of an accident at any solid waste processing or treatment or
disposal facility or landfill site, the officer in charge of the facility shall
report to the Municipal Commissioner/Executive Officer of the Patna
Municipal Corporation immediately and the matter shall be reviewed and
suitable instructions issued to the person in-charge of the facility.

(s) Installing bio-metric/smart card technologies/ICT systems for tracking
and recording attendance of employees associated with the working of
SWM Rules and these bye-laws at their assigned place of work and
making efforts to integrate such system with the salary/wages/
remuneration.

(12) The Patna Municipal Corporation shall perform all other duties mentioned in

SWM Rules, 2016 which have not been specifically mentioned in these bye-
laws.

12. Duties of manufacturers or brand owners of disposable products and sanitary
napkins and diapers: -

(1

)

3)

4

All manufacturers of disposable products such as tin, glass, plastics, packaging,
etc., or brand owners who introduce such products in the market within the
jurisdiction of the Patna Municipal Corporation shall endeavour to provide
necessary financial assistance under Corporate Social Responsibility for
creation of awareness and capacity building.

All such brand owners who sell or market their products in packaging material
which is non-biodegradable shall put in place system to collect back the
packaging waste generated due to their production.

Manufacturers or brand owners or marketing companies of sanitary napkins and
diapers shall explore the possibility of using all recyclable materials in their
products and they shall provide a pouch or wrapper for disposal of each napkin
or diapers along with the packet of their sanitary products.

All such manufacturers, brand owners or marketing companies shall educate the
masses regarding wrapping and disposal of their products.
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CHAPTER-IX
REVIEW AND MONITORING COMMITTEE
13. Constitution of Review and Monitoring Committee—A District Level Review and
Monitoring Committee shall be constituted to ensure that Solid Waste Management activity is
implemented in an effective manner. The Committee shall be constituted at the district level under
the Chairmanship of the District Magistrate to review and monitor the implementation of solid
waste management activity. The Member Secretary of the committee will be the Municipal
Commissioner or Executive Officer of the Patna Municipal Corporation in the district which has
highest population as per population census 2011. The Committee will have members from
different government departments of the state and nominated members from the community/civil
society. The constitution of the Committee shall be as follows:
(1)  District Magistrate (Chairperson)
(i1) Mayors/Chairman of all Urban Local Bodies of the District.
(iii) Municipal Commissioner/Executive Officers of all Urban Local Bodies of the
District.
(iv) District in charge senior-most official of the Department of Public Health
Engineering.
(v) An official nominated by the State Pollution Control Board (Regional
Officers/AEEs/Scientist).
(vi) An eminent person of the district from social or public field having special
knowledge or experience of urban development (to be nominated by the District
Magistrate).
(vil) An eminent person/office bearer of a civil society organisation working in the
district in the field of urban development (to be nominated by the District
Magistrate).
(viii) An eminent person in the senior citizen category (to be nominated by the District
Magistrate).
14. Responsibilities of the District Level Review and Monitoring Committee.—The
District Level Review and Monitoring Committee shall undertake the following action:-

(a) Review and monitor the works related to solid and plastic waste management
activity. Review the action plan of Urban Local Bodies of the district on solid
waste management and ensure implementation of all the provisions of Solid and
Plastic Waste Management Rules, 2016 and of these byelaws.

(b) Direct the Urban Local Bodies to prepare the baseline database and situation
analysis of Solid and Plastic Waste.

(c) Monitor the progress of the campaign of solid waste/plastic waste management
and make periodic corrections as needed and participate in regular review and co-
ordination with the Urban Development and Housing Department and other state
coordination agencies.

(d) Review the performance of Urban Local Bodies in the district at least once in a
quarter on solid and plastic waste management and identify and allocate suitable
land to the Patna Municipal Corporation for setting up solid waste processing
disposal facility.

(e) Direct and work in coordination with support organisations, line departments and
civil society organisations in setting up systems that enable community level
monitoring and management of solid and plastic waste.

(f) Entrust responsibility to any committee/sub-committee for ward-level monitoring
in consultation with the Urban Local Body.
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CHAPTER-X
USER FEE AND LEVYING OF SPOT FINE/ PENALTY

15. Collection of User Fees: -

(1) User fees shall be fixed by the Patna Municipal Corporation for providing services
for garbage collection, transportation and disposal from waste generators by the
Patna Municipal Corporation.

(2) The user fee so fixed shall be collected from waste generators by the Patna
Municipal Corporation or the authorised agency or person as may be authorized by
Municipal Commissioner/Executive Officer in this behalf.

(3) The Patna Municipal Corporation can collect the user fees with property tax or
separately, as decided by the elected board. Printed receipt of the Patna Municipal
Corporation shall be used for collection of the user fees.

16. Prosecution and Penalties for contravention of SWM Rules:-

(1) In case of violation and breaching of the provisions of these Byelaws by the
citizens, waste generators, polluters or any other person, action can be taken against
the offenders in terms of the provisions of section 426 of the Bihar Municipal Act,
2007.

(2) Whosoever contravenes or fails to comply with any of the provisions of SWM
Rules or these bye-laws shall be imposed with fine as prescribed in Schedule-II
below.

(3) In case of repeated contravention or non-compliance as mentioned in sub-clause (a)
above, the fine amount for every such default shall be levied per day or month, as
the case may be.

(4) The Patna Municipal Corporation shall designate officers for levying fine or
penalty by a general or specific order in this behalf. The fine/penalty amount is
specified in Schedule-II.

CHAPTER-XI
MISCELLANEOUS

17. Co-ordination with Government bodies.—The Patna Municipal Corporation shall co-
ordinate with other government agencies and authorities, to ensure compliance of these bye-laws
within the area under its jurisdiction.

18. Review of implementation.—The Patna Municipal Corporation will review the
effective implementation of these bye-laws at least on a monthly basis and take appropriate steps
necessary for implementation of the bye-laws.

19. Saving of Rules & Regulations.—Any action taken according to the applicable
rules/regulations before the coming into force of these byelaws will not be considered as void due
to these bye-laws coming into effect, provided that such actions do not violate these bye-laws.

Schedule-I (User Charges)
(This is suggestive- Patna Municipal Corporation may fix the user charges according
to the local situations)

SI. No Details | Monthly Charge

A Residential

(1) Slums (Kachcha House/ Hut) %0/-
(i1) Slum (Pucca Building) 220/-
(iii) | Residential Houses 230/-
B Non-residential

(1) Street Vendors %0/-
(i) Shops (upto 200 sq.ft) %75/-
(iii) | Shops (above 200 sq. ft) %100/-
(iv) Guest houses, Dharmashalas, etc. %500/-
(V) Restaurants (Up to 150 Sq. feet) 3400/-
(vi) | Restaurant (More than 150 Sq. Feet) %500/-
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SI. No Details Monthly Charge
(vii) | Hotel (Situated on Main road) %5000/-
(viii) | Hotel (Situated on other road) %4000/-
(ix) Government Offices, Insurance Office, Bank, Coaching. 3500/-

(x) Commercial Offices (up to 200 sq ft) %300/-
(xi) Commercial Offices (above 200 sq ft) 3500/-
(xii) | School (Primary) 3400/-
(xiii) | School (secondary/High or both) %500/-
(xiv) | School (Primary, Secondary & high) %600/-
(xv) | College 3750/-
(xvi) | University %1000/-

(xvii) | Hostel/Lodge (up to 10 beds) %100/-

(xviii) | Hostel/Lodge (11 to 20 beds) %200/-
(xix) | Hostel/Lodge (above 20 beds) %500/-

C Medical Institutions (Non-Biomedical Waste)
(1) Clinics, Dispensaries, Laboratories %250/-
(i1) Hospitals (up to 20 beds) Z1000/-
(iii) Hospitals (21 to 50 beds) 32000/-
(iv) Hospitals (51 to 100 beds) 33000/-
(v) Hospitals (101 to 200 beds) 24000/-
(vi) | Hospitals (more than 200 beds) 35000/-
D Miscellaneous
(1) Religious Places %0/-
(i) Small and Medium Industries %500/-
(i) | Cold Storage %1000/-
(iv) | Godown (up to 500 sq ft) %750/-
v) Godown (above 500 sq ft) %1000/-
(vi) Marriage Halls, Festival Halls 32500/-
(vii) | Exhibition and Trade Fairs (Permanent) 32500/-
(viii) | Exhibition and Trade Fairs (Temporary) %200 per/day
(ix) Petrol Pump %1500/-
(x) Mall (with Cinema Hall) %5000/-
(xi) | Mall (without Cinema Hall) 23000/-
(xii) | Super Market %2000/-
(xiii) | Show Room/ Work Shop (2 and 3 Wheeler) %800/-
(xiv) | Show Room/ Work Shop (4 Wheeler and above) %1000/-
(xv) | Gym %1000/-
(xvi) | Club %1500/-
The municipality shall
(xvii) Others not mentioned above. decide on the basis of its
assessment and local
situations.
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Schedule-11
Schedule of fines on violation of the provisions of these bye-laws
Sl Amount (in Rs.) of
) Description of Bye-law Fine applicable for
No
breach of Bye-law
1 Penalty for littering of waste on streets or in public places by | 300/- per event.
residents.
2 | Penalty for littering of waste on roads or in public places by | 450/- per event
shopkeepers other than those mentioned below.
3 | Penalty for littering of waste on roads or in public places by | 700/- per event
restaurant owners.
4 | Penalty for dumping of waste in public places or in open areas by | 1000/- per event.
hotel owners.
5 | Penalty for dumping of waste in public places or in open areas by | 2000/- per event.
industrial establishments.
6 | Penalty for littering of waste on streets or on public places by sweet | 200/- per event
sellers, chat/pakoda/golgappa sellers, fast food stalls, ice-cream
stalls, sugarcane juice sellers, vegetable and fruit sellers (all on
carts/on footpath), eateries etc
7 | Penalty for dumping of cow dung or dairy waste in public places or | 500/- per event
in open spaces
8 | Penalty for dumping of construction/demolition waste on road or in | 1500/- per event
public places.
9 Littering of blood, bones, feathers, skin, egg shells and the other
remains of dead animals on roads or in public places by | 1000/- per event
butchers/meat shop owners/fish sellers.
10 | Penalty for throwing dead animals like cow, buffalo, goat, sheep, | 2000/- per event
dog, came, donkey, horse, pig on road or in public places.
11 | Penalty for dumping of dumping garbage on road or in public place | 2000/- per event
by marriage halls.
12 | Penalty for dumping of municipal waste by hospitals, nursing | 1000/- per event
homes, clinics, pathology labs, medical stores etc. on the road or in
public places.
13 | Mixing of bio-medical waste in to municipal waste by hospitals, | 5000/- per event
nursing homes, clinics, pathology labs etc.
14 | Penalty for littering of waste on roads or in public places by clubs, | 1500/- per event
cinema halls, pubs, community halls etc.
15 | Penalty for littering of waste on roads or in public places by housing | 2000/- per event
societies/apartments/housing colonies/gated communities etc.
16 | Penalty for burning of solid waste in the open. 5000/- per event

exceed Rs. 5000 /- as defined in the Bihar Municipal Act, 2007.
By Order of the Governor of Bihar,
Arif Ahsan,

Joint Secretary.
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*The Fine and User fees decided by the Patna Municipal Corporation in any case shall not




